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t CIVI !- /CRI ryT gNA L,/APPELA'IE/ORI GINAL/JURTSI}ICTION
}4rR.IT PETITIONiSUITIRE\TEW/PETITION

EXECTITION APPLICAT}O},I NO. 35/2023 [N
ORIGINAL APPLICATION No. 373/ 2018 (M.A. NO. 92/2023)

BETWEEI{

NEWS ITEM PUB{-ISHED IN ''THE HINDU'' AUTHORED BY SHRI NACOB KOSHY
TITLED ''MORE RIVER STRETCHES ARE NOW CRITICALLY POLLUTTED:
CPCB.

VAKALATNAMA
(SCR Order IV Rule 18)

I UMESH KUMAR KATIYA, Additional Secretary, Law & Legislative Affairs Depaftrlent
duly authorized person bv State Govt. of Chhattisgarh to execute vakalafqarxa on behalf of State of
Chhattisgarh Respondent(s)/Petitioners in the above/petition/do here by appoirit and retain.

(YrsBAL PBASAT')
Advocate

to act and appear for State of Chhattisgarh in the above/AppealiPetition/Reference and the State
of chhattisgarh to conduct and prosecute (of defend) the same and arl proceeding that may be taken in
respect of any application connected with the same of any decree or order passed therein, including
proceeding in taxation and application for Review to file and obtain returlr or.r documents, and deposit and
receive money on behalf of the Gort. of the Chhatti sgarh the said SLiitiAppeal/Reference and in
application tbr Review and to represent and to take all necessary steps on behalfof State ofChhattisgarh
in the above matter,
Dated this the 12.12.2023 \-\ ,t)
ACCEPTED

(uME
(VISHAL PRASAD)

Advocate

To,

Additional
Govt. of C.G. Law & Legis

Defendants(s

MEMO OF APPEARANCE
Ala\

The Registrar,
National Green Tribunal,
Faridkot House, Copernicus Marg, q,

New Delhi 110001.

I

Sir,
Kindly enter my appearance in the above mentioned case on behalf of the petitioner (s)l

Appel lant(s)/Respondenrs(s).

Thanking you.

Your's Faithfully

(vtsHAL PRASAD)
Advocate for the petitioner(s)
Respondent(s) Appel lant(s)
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